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Mr. Madhu Sudan Sharma, Counsel for the 

'applicant. 

He;:i_rd the learned counsel for the 

applicant. The learned counsel for the applicant 

contended that the applicant has 'been repeatenly 

transferep and he has heen transferred in the mi.Cl 

of the session. Bis tli.ree children are getting 

education at Kapren. If this transfer is 

effected, the eaucation of his children will he 

spoiled. He see'k.s to dispose of this o:n.. by giving 

suitable directions to respondents to defer the 

transfer till this academic session is over. 1n 

view of the su'bmissions made before me and the 

fact and circumstances of this case, -responc'lent 

no. ?. is directed not to operate this transfer of 

the applicant till 31.5.?Ml?. or aca.aemic session 

is over whichever is earlier. 

With the abo,re Clirection, this OA. is 

disposed of. 
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MEMBER (J) 


